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ieard Mr. N,R,Routray., Ld. Coumel LOT the 

applicant rnd Mr. S. K.ha, Ld. Standing (ou.ei appearth.g 

for the .spondent.ai!w'ay, on whom a copy of this O.A. 

has 'iready been served. 

By filmg this O,A. the aphc.ant has sought for 

t.tc LOUOWUIg relief' 

"a) To direct. the .Re.'pondcnts to 
iw the applicant to paitwipate m We 

process of seIecion for evrotrnent as 
suittciappoi.ritrntnt in kaiwav by 
extenduig benefit 	dtd. 04.01 .20 2 
pased. in ( ).A. No. 61 1t2009. 

And pass any other appropñate 
order. 

3. 	\/ide paragraph-9, the apphcant ha also piayed 

as an lnteTnm relief to direct R.epondent No3 to d.spose. of 

the representat kYfl under Annexure-A/S. 

Sn.ee the representation of the applicant as at 
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stage, without entering mto the mcnt 	the ease, deem it 

priper to send the case betore the competent authority to take 

a decision hrst on the pending represeniatori. Az agreed to by 

the. Ld Counsej or the. patties, we threet Repkndent No. 3 to 

consider the penduig repl'e:cntation and pass a n,asoned order 

withm 90 days fr,m the date 0 1' receipt of copy of this order. 

it h the ahwe observation and dixecion, the 

U.A, starid. disposed. ot 

send. copy ol. this order, atone with copy of the 

().A, to Respondent No. 3 by Speed Post at the cost of the 

I.& Cowisd lot the applicant undertakes to deposit 

1d. ( 	,insei for th. prt 
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